IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AHMEDABAD BENCH, AHMEDABAD.
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0.A./42/90
CORAM : Hon'ble Mp,P.H.Trivedi ¢ Vice Chairman
Hon'ble Mr.A.V.Haridasan ¢ Judicial Member

1/2/1530

Heard Mr.Girish Patel the lesarned advocate for the
1 applicant. Pending admission. Issue notice on the respondents
on interim relief and admission within 15 days. In the
"’ mean time if any orders are passed, the parties effected be
informed in terms that they will be subject teo the hdéfiﬁ&“
of\the interim relief. Registry to post the case accordingly.

Direct servics allowed to the petitioner.
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Coram : Hon'ble Mr. A.V.Haridasan : Judicial Member

Hon'ble ¥r, Ml.ieSingh Administrative

Member

6/4/1990

Mr.Shilesh Parikh for Mr.Girish Patel learned
counsel for the applicant submitted that the applicant
does not want to prosecute the application now aﬁd
that he wants to withdraw the application with g
liberty to institute a fresh application. The prayer
is granted. Hence the application is disposed of as

withdrawne.
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Administrative Member Judicial Member

QAedeDe



